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. PART- IV
s © . Acts of the Gnjarat Legistature and Ordinances promulgated

and Regulations made by-the Governor.

The following Act of the Gujarat Legislature, having been assented

to by the Governor on the 11th March, 2003 is hereby published for -
general information. ’ : o

| V.M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO. 10 OF 2003,

- (First puhlished. after having received the assent of the Govermnor in
. the “Gujarat Gavernment Gazette”.on the 12th March, 2003).

AN ACT

to provide for the establishment of the Nirma University of Science and
Technology, Ahmedabad, Gujarat by &w and to confer the status
of a University thereon and for matters connected therewith
or incidental thereto.

' Htis hereby enacted in the Fifty-fourth Year of the Republic of India
asfollows:- ' S oo D

o (1)This-)\ct'm§y'bé.gaued-the-Niqna' Univer'é'rty'of:_Sdenc.eand'_ S?li_)ﬂﬂﬂeand.
Technology Act, 2003, ' ' “'m""'_

@ Rshallcome mmlm‘s.}mgmmsmewmmy,
pynoﬁﬁcaﬁpﬁmﬂwomafemtq,éppoim. N

CIV-Bxell-t -1
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. in this Act, unless the context otherwise_requi res, -

"*Academic Council”. means the Académic Council of the University
'constituted under section 14: o

"Board " means the Board of Governors of the Unrversrty_

constituted under section 10;

“Charrman means the Charrman of the Board . appelnted unde*
section 11; '

“Deens" mean the Deans of the University appointed under

section 21;

"Drrector‘" means the Director of the Unrversrty appermed under
sectlon 18.

“Execufiv: Hegistrar” means Executive Registrar-of the University
appointed under section 20;

“Finance Committee” means Finance Commrttee of the Unlversrty
constituted under seciron 16;

“Foundation” ‘means the Nirma Education = and Research
. Foundation, Ahmedabad:

“Patron Tru:ica” means the Patron Trustee of the Nirma Education

- and Researcr: Faundation, Ahmedabad;

"President’ means the President of the University eppeihted under.
section 7,
“prescribed” means prescribed by the reguiations;

“Regulations” means the F!egulatrons of the Univers:ty made- under
sectron 32, '

‘__‘Society__ means. the Nirma.Education en_d Research Foundation,
Ahmedabad, a society registered under the Societies Registration
Act, 1860; |

"Trust" means the Nirma Education aqd Hesearch Foundehon .

Ahmedabad registered under the Societies Registration Act, 1860
and the Bombay Public Trust Act, 1950;

© XXI of 1860,

. XXI of 1860,
_'Bom.29ef-

1950,
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(o) yniversity' means” the Nirma University of Scionce and
Technology, Ahmadabiad, Guiarat a Unworsﬁy established under
socnon 3.

3. (1) There shaii be eetabllshed a University by the- name of “The . Establishment

d
Nlrma Unwer51ty of Science and Technology, hmedabad Gu;arat” ;?wrpomﬂo“ of

University.
{2) The Pres:dent the Board the Academic Councii, the Director, the :
Dean, the Executwe Registrar and all other persor: who may hereafter
baoome such officers or members so long as the: continue to hold such
office or membershlp. are hereby. constitux: a body gorporate by “The

Nirma University of Science and-Technology, Ahmedabad, Guijarat”.

(3 The Umverssty " shall function as a non-affiliating University
es!ablsshed under this Act and it shall not affiliate any other college or
institute for the award confermant of degree, diploma. and cemhca‘te of its
degree to the-students admitted therein.. '

(4) The Unwers;ty shall not have any grant in aid or other financial
assistance from the Central Govemment any Staie Government,
University ‘Grants Commassnon,.AII india Council For Technica! Education
or any other authority-or institutions-of the Central Government or any State
Government '

() The Unwersﬂy sha!l be a body corporate by the name aforesaid;
havmg perpetual succession and common seal with power, sublect to the
- provisions of this Act, to acquire and hold property, to contract and shall, by
the Sa[d name, sue and be sued

(6) Inalisuis and other Iegal procoedmgs by or against the University,
the pleadings shall be signed and verified by the Executive Regtstrar and
all processes in such suits and proceedmgs shall be issued to and served
on, the Executlve Reglstrar '

7 The headquaners of the Unwersity shaﬂ be at Ahmedabad Gujarat.
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'ﬁm»objects onhe University shall-be to. devebp the knowledge fs

o sdmmandtedwnbgyiorﬂwadvamwrentdmnkm “The objects of
iha{h:wersnysmlbemlomw:a,nameiy-

'iﬁ mdmmmm preserve knowiedge and urderstandmg

by teachmg research, training and extension activities by effective
Mnmmmdﬁsmmmmety in
genmal;

o i) to create centras .ot axosllence formvidlng _xnomdadge'

. -educaﬁon, training and research faolhﬁes of high Order in the field of
sdeme tachnicaia:ﬂothsf ralataﬂmﬁsmmal edum:uon as per .
its coent status and such othar manner as may develcp in future
- lnciudmg con’dnmng ..qucaton ' '

(i) 'to develap ' panems of teachmg a CerttflcatefDipioma _
'Undergraduate Post-graduate and Doctoral level and to maintaina - -
. high standard of ‘education and its appkcatlons, to create =
o uapabihhas for upgmd:ngsmermea:wdtadmﬂgy .nfrast:uctu*e'o -
e g[cba! standards;

(iv) 1o devsicp tramlng facuities ) h!gher educatfon including
profassmnai education and allled fislds; to provide for- inter-
te!ahomhgas!ormﬁmnimdg%&lp&tﬂapahonmmeﬁeldof

wll -saanmandwmqbgyandasamedheﬁs

v o function as aieammg rasource oantre

- {vi) 1 provide for arrangement fer national md global partlapaﬂm in

the field of higher and proiossloml edtmtlon ineluding *eohnlcd
education; and | :

{vil) to establlsh elosa anage wlth the indust!y to make teachlng '
_=:esearmandumningattheunfveraftyrdevantﬁomeneadsofﬂw-
soonomyat mﬁonalandglobaib'al "
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5 (1) No person shall be excluded from.any oﬁrce of the Umversrty or
from membershlp of any of its authontles or from admission to any degree, .
diploma or other academic distinction or course of study on the sole ground
of sex, race, wreed, caste, class place of birth, rehgrcus behef or pchtrcal or

other opinion.

(2) it shall not be lawful for the University to i IMpose on any person any
test whatsoever relating to sex, racs, creed, caste class, place of birth,
religious behef or profession of political or other opinion in order to enht!e
him fo be admitted as a teacher or a student or to hold ary office or post in

the Umversrty or to qualify for any degree diplcr"': o other academic
distinction or to enjoy or exercise any prwilege" Tt 'he University or any.

benefaction therecf

8. Subject to the provisions of this Act, the University shall exercise
the fci!c_wing powers and perform the following functions, namely:- -

(i) to administer and manage the University and such centres

for research, education and rnstructlcn as are necessary for

the fur'herance cf the cb,ecls of the L iversity;

(i) to provrde fcr instruction, training and research in such

11-5

Univers‘ty open’
to all irrespective

of sex, religion,

claas, creed or

opinion.

Powers and -
functions of
University.

branches otknowledge or leaming pertamrng to science and '

technology and allred areas and for the advancement and
dissemrnatrcn of scrence and technclcgy and allied areas;

(i)  to conduct inncvaﬁ_ve experiments in new methods and
technologies in the field of science and technclcgy in order
to achieve international standards of s'r.ach' education,

. training and research; | '

ivi to prescribe courses and curricula and provide for flexibility |

in the education system and delivery met’ncdoicgres
inciuding electrcnlc and distance teammg,

(v} to hold examinations through electrcnic mode also and
- gonter degrees dtplomas or grant certrfrcates, and other
academic dlstmctrcns or trtles on persons sub;ect to stuch
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(xiv)

eondiuons as the Unlverslty may deterrnlne and to mthdraw
" or cancel any such degrees, diplomas eertlflcates, or other
“academic distinctions or tities in the manner prescnbed by

the F!egulaeons

to confer’ honorary degrees or other dlstmctlons in the

manner presor!bed by the Regulauons

fo establish such speclel eenters speclallzed study centers
or other units for research and instruction as are, in the
opinfon of the Unwersity. necessary for the furtherance of its

. objects;

to p'rovide for printing, reproduotion' 'and publication of
reswarch and other works and to orgamse exhibitlons

to sponsor and undertake research in all espects of scaonce
aitd techno!ogy and allied areas;

. _to ooHahorate or associate wnh ad\nse admmister oontroi

develop, ma:“‘ain or take over by way. of merger or

~ otherwise, any educational mstrtut!on wﬂh Ilke or similar

objects‘

-

10" G u’o'\ and malntaln linkages with educational or other

institutions in any part of the world having objects wholly or

pamalry s:mllar to those of the University, through exchange
of teachers and scholars, and generally in such manner as
may be conducive to their common objects; '

to develop and maintain relationships with teachers,

and allied areas in any part of the world for achieving the

-.objects of the' Umversﬂy

to regulate the expenditure and'to manage the finances and
to maintain accounts of the University; . '

to receive funds from industry, nattonal and international

: orgamsatqons or any other source as giﬂs donations,

researchers, and domain experts in science and technology

[PART IV
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benefactions, bequests and by transfors of movable and

- immovable properties for the purposes and objects ef the

)

- {xvi)

(x'{rii)

. University;

to establleh malntam and manage halls and hosieis fer the
‘residence of students

to supervise and confroi' the residence and regulate the
discipline -of students of the Univeisity and fo . make
arrangements for prormoting their h=alth and general waelfare
and cultura{ activities; '

to fix, demand and receive or recover fees and such other

B charges &s may be prescnbed by the Flegulattons

 (xvil)

(xix)

to :nstrtute and award. feliowshrps scholarshrps prizes,
medals and other awards;

to purohaee or to take on lease or accept as gifts or

‘otherwise any land or building or works which may be

- ‘necessary or convenient for the purpose of the University

(xx)

(i)

(i)

and on such terms and conditions as it may think fit and

proper and to construct or alter and maintain . any. such -

building or works

“to sell, exchange, lease or otherwise dispose of ‘all or any
_portion- of the properties of the University, movable or
. immovable, on such terms as it may think fit and consistent
' wnh the. lnterest activities and objects of of the Unwersnty

fo draw and accept, to ma_ke and endorse, to discount and

 negotiate, Government of India and othef promissory notes
" hills of exchange cheques or other negotiable instruments;

to rause and borrow money on bond, mortgages promissory

notes of other obligations or securities founded or based
upon all or any of the properties and assets of the University

or without any securities and upon such terms and
conditions as it may think fit and to pay out of the funds of

11-7



11-8

GUJARAT GOVERNMENT GAZETTE EX., 12-3-2003

~the University, all. expenses incidental to the raising of

- 'money, and to repay and redeem any money borrowed:.

{xxiii)

(xxiv)

oyl

(xxvi)

to invest the funds of the University’ in or upon such
securities and transpcse any investment from time to time in
guch manner as it may deem fit; ' '

to execute conveyances regarding transfers, mortgages,
leases, ficenses, agreements and .other conveyances in

respect of property, movable or tmmovable including

Govemment securitias belongmg to the University or to be
ecquired for the purpose of the University;

i admit the students for the courses offered by the
University in the manner prescribed by the Regulations;

to wreate academic, technical, administrative, ministerial

and other posts and to make appointments thereto;

- {xxvii} to regulate and caforce discipline among the employees of

_ the University and to provide for such disciplinary measures

as may be presciibsd b u‘j the Regulations;

(xxwu) 1o institute professorship, assomate professorship, assistart

{xxix)

(xxx)

professorship, readerships, Iecturershlps and any other
teaching, academic or research pos__ts and to prescribe
qualifications for them; '

to” appoint persons as profess‘ors associate professors,
assistant professors, readers, lecturers or otherwise as
teachers and researchers of the Unwerssiy,

subject to the provisions of this Act and regulations, any

officer or authority of the University may, by order, delegate

his or its powers except the power to make regulations to

any other officer or authority under his or its control and -
~ subject to the condition that the uttimate responsibility for the

exercise of the power so delegated shall continue to vest in
the officer or authority delegating them;,

[PART IV
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{xxd) “to do all such other acts and things as the University may

" consider necessary, conducwe or incidental to the

- attainment or enfergement of all or any of the ob;ects of the
Unwersﬂy ' '

7. - {1) The Patron Trustee of the. Nmna Education and Research Pr&‘idfnt
Feundehon, Ahmedabad shall be the Presudent of the Umvers:ty for life at
his p!easure He may at his pleasure demgna*h any other- pe.manent

- Trustee of the Trustto be the Pres;dent of the Uawversity..

'(2') The Presldent shail have, subjects to the provisions of this Act, .
power to cause an mspectlon or review io’ be mede by such person or-
'persons as he rnay dlrect of the Unlversrty its buildings, libraries,
equipment and systems and processes and of any institution or centre

mamtamed by the Unive: rsity, and also of the - -@xaminations, teachlng, .
research. and other work conduicted or done by the University and to cause
an inguiry to be made in like manner in respect of any matter connected
_wtth the admlmstration and finances of the Unwerstty

8. The fonomng sheﬁ be the euthonhes ef the University, namely:- . A',,mnﬁﬁw of
: | _ _ L ' University.
{(a) the Board

eh)  the Academlc Goungil; -
“{¢) - the Finarice Commlttee ‘and . _
dy such olher authentles as . may be declared by the
: F{egulatio. IS 10 be authontles or the Umversuty

8. - The followi_ng shall be the officers of the Un_iVersity, namely:- ' _ 'g.i:ﬁ;:::} t-;f

(a)  the Director,

{b) the Deans,

{¢) the Executive Registrar and-

(d}  such other persons as may be declared by the F{egulations
o to bs officers of the Unwersny
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Board of 10. (1)  The Board of Governors of the Umvers;ty shall consist of the
Govemors 1ollow1ng mambers namety -
f The Premdent shall be the Chairman of the Board;
i) 1wo representatives of the Trust;
(iiiy - Director of the University;
{iv} two: Deans of the University, by rotation, o be
' rominated by the Director; ) |
vy Secretary 10 Government Scienca and Technoiogy
Department, Government of Gujarat; '
(vi) three experts academicians to be nommated by the
Presudent
{vii) three experts represanflng other dlsmplmes such as
finance, legal, managemeni, humanities to Dbe
* nominated by the President; and |
{viii) - two répreslentatives of the Industries to be nominaled
by the President. o o

(2)  The Executive Registrar shall be the Secretary of the Board.

Chaiim"xan of 1% (1)  The Chairman Shall preside ovér at the meetings of the
Board. : : -
o Board and at the convocations of 1he University.
{20 The Chalrman shall exercase such other powers and perform
qUCh other duhes as may be asmgnad to hlm by this Act or the Reguiations.
Powers and. 12, (1 ) Subject to the prows:qns-_af--thls_-Act,_ the Board shall be
g’:;“ﬁ‘f“s of responsible’ for the general superintendence, direction and control of the

aitairs oi the University and shall exercise all the pnwers of the University,
and shaH have the power to review the acts of the Academic Council and
the Finance Committee.

(2)  Without prejucice to the provisions of sub-section {1}, the Board
shall have the following powers and functions, namely :-

(i} to take decisions on question of poﬁcy relating to the administration
and working pf the University,
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{ii)
. (i)

{iv}
(v)

(vi)

- (vil) _

(iii)

{(ix)

(x} _

13.
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;tq institute courses of study at thé University;

to make Regulations;

to consider and approve the annual report and the annual accouhts
of the University for every financial year; '

to invest monies and funds of the University and take decisions on

the recommendatlons of the F‘nance Committen :

to punhsh or tinance the pubilcahon of stusias, treaties, books,
periodicals, réports and other literature and i seﬂ or arrange for the
sale as it may deem fit from tims to time; '

to create or abolish posts of teachers and other employees of the
University; ‘ '

to appoint such committees as it considers necessary for the |
exercise of its powers and the performance of its duties under this
Act; '

to delegate any of its powers to the Director, Deans, Executive
Registrar, or any other officer, employee or authority of the

_University o_f to & committee appointed_ by it; and

to exercise such other powers and perform such othei functions as

‘mayl be conferred or imposed upon it by this Act or Regulations and

all such other powers for qqtjieving the objects of the University.

(1) Save as otherwlse prowded in this section, “the term of*  Termof office
- and vacancies
nominated mernbers of the Board shall bethree years from 1he date  among members

of nomination; - of BOard..

(2  an ex-officio member shall continue so long as he holds the

| _ office by virtue of whlch he is such member;

(3) any vacancy - in the Board “occurring before the next
reconstitution or hefore the expiry of the prescribed period shall be

filled by nomination of another person by the President,
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(4)  a member nomlnated under sub-section (3) shall Cﬁnfinhf-" :
for the remainder of the term of a member in whose place he is-
nominated,

{8}  an outgoing member sha}l be ehglble ior re-nornmatron for

the next term;

6) a mambef may resign his office by writing under his hand

addressed to the Pres:dent but he shall continue in office unm his
' resignatton has been aooepted by the F'resident

Academic . . @ ) The Academlc Counc;l of the. Unwers:ty shall consist of 1he -

Couneil.
followmg members, namely -

(i) - - the Director-of the University, ex.officio, who shall be
' the Chairman of the Academic Council;

(ii) wo academlmans or profess:onals to ba nom:nated '
by the Board; ' '

'(iii) - two ex*nrnal academucuans or professicnals in the
' area of sciends and technology, to be nominated by
-~ .the Director;. '

" {iv)  two Deans of the Umversrty by rotatton to be
"7 nominated by the Dlrector : /

(v)  one Professor from each discipline of the Uhivers'ity,
by rotetion to be nominated by the Diractor: and

(Vi) ‘the Executive. Registrar who  shail be the
non-member Secretary of the Council.

' 2  The term-of office of the members other than the ex-omc;o
~ member shall be three years.

Powers and 15 Subject to the
Fuctiongof j Q the prowsuons of this: Act, and the Hegufailons ‘the

Academic  Acadériic COUI’lCI| of the Uﬁwersﬂy shall have the fo!lowmg powers,
Council .
’ namely:-



PART IV] GUJARAT GOVERNMENT GAZETTE EX., 12-3-2003 _ 11-13 _

'(i) to exermse oontrol and generai regulauon over-the academic .
policles of the University and. be respons;ble for the °  Suasimes
- maintenance and improvement of siandards of _mstruction,' ' ki

educafion and evaantion in the University;

il to consider matiers of genera% academlc interest either on its
~ own tnmatwe .or on & reference from the Facurty of the
Unwersuty -or the Board and to take appropnate action

thereon '

(i) to reoornmand to the Board such Regulattons as are
- consistent with this Act regardmg the ‘academic functioning
of the Unwersuy mcludsng discipine of students and

(i\})'_' 10 exercnse such other powers and perform such other
duties as may be conferred or imposed upon it by the
Regulations. ' '

16. (1) The .Finanse_ Committee_"sha“ consist ‘of the following "
- | | S ' : Committee,
members, namely:- -

(i)  the Director of. thé Uniuérsity ax-officio shall be: the
Chairman of the Committee; - _. '
(i) one Member of the Board to be: nommated by the President;
(i)  one Dean of the University by rotation to be r_lomlnated by
the Director; ' ' | | '
. {iv)  one expert to be nominated by the Presudent. and .
~{v)  the Executive Hegustrar shall be the non-member Secretary-
- of the Commlttee

@ “The term of office of the members other than the ex—ofﬂo:a mamber
shall be mree years _
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Poways and 17,  Subject to the other provisions of this Act, the Finance Committee
- wﬁl!l_ﬂ of shall exercise the following powers and perform the following funictions,
Cl_mln'itlee_._ _namely:- ‘- - :

0] to examine the annual accounts and ‘annua! budget
estimates of the University and advise the Board thereon;

i)  to review the financlal position of the University from time to
time; -

(i) "~ to make recommendations to the Board on all financial
policy matters of the University;

(v}  to make recommendations to the Board on all proposals -
involving raising of funds, receipts and expenditure;

{v) to provide guidslines for investment of surplus funds;

(v} to make recommendations to the Board on all uroposals
invalving expenditure for which no provision has been made
in the budget or for which expenditura in excess of the

- . amount provided in the budget has been incurred; _

(viy to examine all proposals relating to -revision of scale,
upgradation of the scale and those ftems which are not
inchided in the budget, hefore they are placed before the
Soard; and | N

(vii) to exercise such other powsrs and perform such other
functions as may be conferred or imposed upon it by the
Regulations. - Lo -

Director. 18. (a)  The Director shall be ap'pointed by the Board out of the
panel of names recommended from time to time by the Committee
consisting of the following members, namely:-

{i) an eminent technologist to be nominated by the
Presidant;

i) an eminent educationist to be _nominatéd by the
Presidant; and |
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(c)

)

{e)

(1)

(i} one member of the Board to be nominated by the
President. '

The President shall designate one member as the chanman

~ of the Committee.

11-15

The tarm of office of the Director shaii be determined by the -

Board for the period not exceeding five years.

Noiwithstanding anything contained in ciauses {a) and (c) of

sub-section (1), the Director of the University holding the

office at the corimencement of this Act, shall be deemed to

~ have been appointed as the “irst Director.

Where a vacancy in the office of Director occurs and it
cannot be conveniently and expeditiously filled up in

' accordance with the provisions of clauses (a) and (c) of this
~ section and if there is any emergency, the President, in

consuftation with the Board, may appoint any suitable
person 1o be the Direcior and may, from tirne to time, extend

" the term for a period riot exceeding one year;

The conditions of sa_rvicé of the Director, including salary,
allowances, leave, pension and provident fun shall be such
as may be presr'rabed by the Board and urdii so prescnbed

: shalt be determined by the President.

19. (1) The Director shall be the Chief Executive and Academic Officer
of the University. He shalt preside over at the meetings of the Academic

Council and Finance Committee.

(>

. /out prejudice 10 the generality of the provision contained in sub-

(- ..« (1), the Director shall -

exercise general supervision and control over the affairs of
the University; |

ensure lnipiemntatioﬁ of the dacisions of the authorities of

“the University,

Powers and
duties of
Director.
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(i) be respensible for imparting of .ihstructien and maintenance
v of dtsclpllna in the Unlversny,

(iv)© exercise such other powers and perform such other dutles
o - as may be aestgned to him under this Actorthe Ftegulatiens
or as may be delegated to him by the Board or the

- Preeident, eethe cass may be

3y Where any metter is of urgent nature requmng immediate act:en ‘
~and the sarme cannot be ‘immediately dealt with by the Chairman or
authority or body of the Unwersny empowered under this Act to dea! with i,
- the Dlrector may 1ake such aehon as he may desm f:t and shall forthwith
_ report the action taken by him o the Chairman or authonty or body of the
' Unwersny whe or Whlch i the ordmazy course, would have dealt with the
matte‘r o o

Prowded that |f such autherrly or ether body is of the opmlon that

stich action -ought not have been taken by the Dlrector it may refer the

- matter to the Chairman who may e;ther conflrm the actlon taken by the
Director or annul the same or modlfy it in such rnanner as he thinks fit, and
thereupen it shall cease to have- effect or es the case may he, chall take
effect in such modified forrn so0 however . such modification or annulmant
shall be without prepudloe to the valldrty of anythmg previously done by or

. under the ordere of the Director. - '

(4) tWher_e the exercise of the power by the ""l":'_}irector under
- éub-section (3) involves the appointment of any person, such appointment
shall be confirmed by tHe competent authotity empowered to approve such-
appoiniment, in accordance .with the provisions. of this Act and the
Hegulatlons not later. than six menths from the date of order of the
Director, otherwise the same shall eeese to have eﬁect on the explration of
a penod of six months frem the date of order of the Director. '

f{’:;;?;;i:‘r 20. (1) The Executwe Heglstrar shat! be appomted by the University in
“such manner and on such terms and eondlﬁens as mey be preecnbed by
the Regulations, =
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{2)  The Executive Regiziiar shall exarcise the following powers and
nerform following duties, namealy -

{y  he-shall be responsible. for the custody of records, common
sea; the funds of the Unweratly and such other property of
the Unwerslty

(if) he shall place before the Board and other authorities of the
-University, all such information-as may be necessary for
transaction of its businass;

(i} - he. shall be reSp'onsibIe to th+ ..urector for the proper
 discharge of his functions; - ' -

(iv)  he shall, subjé'ét”’:t'b thé control of the Director, be
. responsible for the. administration and services of the
Umuereﬂy and conduvt 'he examinations and make all other
' "'arrangements necessary therefor and be responsmle for

... the execution of all processes connected therewith;

(v} he shall attest and execute all dozuments on behalf of the
.University; and |

(vi) he shall exefcisé such.-dt'h'ér powers and perform such other
duties- as may- be assigned to him under this Act, the
Regulations - or'as may be delegated to him by the Board or’
the-Director

() The Dearis of the Umverssty shali be appointed by the Director,  The Deans.
with the approval of the Chairman of the Board, from amongst the Faculty
of the University.

(2) The Deans shall assist the Director in managing the
academic and other affairs of the University and shall exercise such
powers and perfornﬂ Such Fuqﬂhnhc as mnu bn nrnqr‘rlhnd hV the

~ Regulations or be entrusted to them by the Director.
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Permanent 22, - The Trust shal! piécé funds at the disposa! of the Universityl to be

Endowment : ! s -
Fundof: = -~ called the Permanent Endowment Fund of & sum of ten crores of rupees or
University. a sum required for meeting *he full operationat expenditure of the University
for three years, in long term interest bearing securities issued or
guaranteed by the Central or State Government. On the termination of the
~ invoivement of the trust and after meeting the operational expenditure for
three years, out of the Permanent Endowment Fund, if thers is any unused
~ balance that shall te paid back ‘o the Trust.
Pa}ment to " 23.  The Trust may péy to the University from time to time such sums of
University. ) o - _ .
money and in-such manner as may be considered necessary for the
exercise of iis powers and discharge of its tunctions under this Act.
Funds of 24, (1) The Univérsh’y shall have its own funds consisting of -
University.

{ty - . all monies provided by the Trust;
(i) allfees and other charges received by the University;

'.(iii} all monies received by the University by way of
grants, loans, gifts, donations, benifications,
bequests or transfers,

{i'\':-)' all monies received by the University from the
B coifaborafing !ndusfry in terms of the provisions of
the Memorandum of Understanding between the
Ur_eiversity and the In‘dustry,' for estab!ishm_ent of
sponsored chairs, fel!owships and infrastruciure
tacilities of the University; and |

(v) . all monies received by the University in any other

manner or from any other sourcs.

@ All funds of the University shall be deposited in such banks or
invested in such manner as the Board may decide on recommendz.ion of
the Finance Committea.
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(3) " The funds of the University shall be appliedi towards the expenses
of the University lncluding expanses mﬂurred in lhe exXercise of its powers
and discharge of i#3 functions,

25. (1) The University shall mdintain proper accounts and other Au“;;’:ms and
. . ) : a

recoids, and prepare an annual statement of accounts, including the

income and expenditure account and the balance sheat, in such form and

in such mannar as may be prescribed by the Ragulatinns,

(2) The_ University shall adopt a. propef sysi= = of internal checks and
balances and controls in the discharge o #s finance, accounting and
- auditing functions as-may be prescribed by e Regulations.

(3}  The Accounts of the University shall be audited not less than once

per year by a statutory auditor who shall b'e a Chanered Accountant or a

firm of Chartared Accountants as defined in the Chartered Accountant Act,
XXVIlof 1949, 1949 who shall be appomted by the Board.

'{4} The Accounts of the: University certified by the person or firm so
audit report thereon shall be placed before the Board and the Board may
issue such instructions to the University in respect thereof-as it deems fit
and the University shall comply with such instructions.

{5)  The Accounts of the University shall be audited by an intemal

auditor who shall be ‘a Chartered Accountant or a firm of Chartered

Accountants appointed by the Hoard, to ensure concurrent audit of ali

books of accounts, and euch periodic internal audit reports shall be placed
~ before the Board for review.

(6) The University.éhall prepare sach year a report of its activities
during the previous ysar and submit it in the form of an annual report to the}_
Board for review and approvat.

26. (1) The University shall, with approval of the Board, cov:etitute for p.pgon and
the benefit of its officers, teachers and other employees, in such manner provident fund.
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and subiect to such conditions, as may be prescribed-by the Regulations,
such schemes of pension, prowdent funds and insurance as it may deem

.fll and also aid in establrshment and support of the assocsai:ons

institutions, funds, trusts and oonveyance caiculated to benefit the staff and
the students of the University.

2) Where any such provident fund has been 80 oonsnm!ed the

provisions of the Provident Funds Act, 1925, ‘shall apply to such fund asitit XIx of 1

were a Govemment. Provident Fund.

27.  No act or proceeding of the Board, or any authority of the University
or any committee constituted under this Act or by the Regulations shall be
questioned on the ground merely of the existence of any vacancy in or
defect in the constitution of, the Board, Authority or Committee of the
University, |

28, Notwithstanding anything contained in any other law for the time
being in force, the University shall have powers to confer degrees,
diplomas and grant certificates, and confer degrees and honorary

degrees, and other academic distinctions and titles, as app!.ved by the

- Board.

29, . The Univessity shall fu_mish to the State Government, University
Grants Commission and other statutory authorities such reports, retumns,
statements and other information as may be required by them from time fo

time.

30.  The trust shall give a notice of not less than six months period to
the State Government of its intention to dissolve the trust. Upon receipt of
any notice from the Trust, the State Govemrment shall make arrangem~n.s
for administration of the University from the date of dissolution of the Trust
and until the last batch of students in regular courses of the University’
complete their courses. The expenditure for administration of the'University
during taken-over period of its management shall ‘be ‘met out of the

[PART IV
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_ Permanent Endowmant Fund of the University. On dissolytion of the Trust,

this fund siiall be in the form of a corpus fund.

31.  The State Govemment shall have powers to isslie directions from

time to time as may be required to be followed by the University unc_iler_the

‘provisions of this'Act,. the Regu_iaiion_s mad_é thereunder and under any

other law for the time being inforce.

32. (1) Subject fo the provisions of this /ct, the Board shall have, in
addition to all other powers vested in it, the power to make Regulations to

provi'de for the administraﬁbn‘ and management of the affairs of the

University, -

(2) I pariicular and without prejudice to the generality of the

11-21

Powers of the
State
Government.

Regulﬂtionsl

foregoing powsrs, such -régulation_‘s may _provide' for all pr' any of the

following matters, namely:- _

W

i

(i)

()

“the -sﬁmmqning and holding of meeﬁngs of the authorities of

the Univérsity, other than the First Meeting of the Board, and

the quorum and conduct of business at such meetings;

+ the 'pdwer and functions to be exercised and di_scharged by

the President of the Board of the University; -

the constitution, powers and duties' of the authorities, bodies
and other commitiees of the U_niversity-eétablished under
this Act, the qualifications - and _disqu_aiifibations tor

" membership of such authorities, term of office of the

membership, appointment and removal of members thereof

.and other matters connected therewith;

the procedure to be followed by the Board and any
Committee or other body constituted under this Act or by the -
Reguiations in the conduct of the business, exercise of the

powers and discharge of the functions; -
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(V)

(vi)

(wil)

(viiiy

(ix)

) .

{(xi)

(xiiy

(xil)

(xiv)

(xv)

the procedure and criteria to' be followed in establishing
courses of study and admission of students; '

the procedure to be followed for enforcing disciptine in the

Univars:ty,
the management of the propemes of the Unwersnty

the degrees dipiomas, ceﬂificaies ‘and other academic

" distinctions and tities which may be conferred or granted by

the University and withdrawal or cancelfation of any such

“degrees, diplomas, “certificates  and _other academ:c

distinctions and titles and the requirements thereoi

the conduct of exammat{ons mcludmg the term of oﬂrce and

'-appo;mmer‘t of examiners;

the creation of posts of Professors Assocsate Professers

Assustant Professors, Readers, Lecturers or equwalent

academic designations or posts, officers and employees of

" the University, and the appointment of persons to such

posts inciu ng 1he gualifications reqwsne therefor;

the fees and Uiher charges Wthh may be paid to the

University for the courses, training, facilities and services -

provided by it;

the mannsr and gonditions for constitution of insurance,
pensib_n and provident funds and such other schemes for

the benefit of officers, teachers, and other empleyees of the-

University;

the terms and conditions applseeble for associatson of the
University with other institutions;

the preparatlon of budget estimates and r_nain'tenance of

accounts;

the mode of execution of contracts or agreement by or on
behalf of the University,

[PART IV
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(xvi} the classification and procedure for appointment of officers
" and staff of the University; ' '

(xvii) the terms and tenure J appo:ntrnents saianes and
ailowances, contractua] suivices, rules of dlSCIpIIne and
other conditions of service of the Director, other officers,

teachers .and employees of the University;

(xviii) the terms and cbnditions.gové_ming de:x.tation of officers
.and staff of the University; '

(xix) the powers and duties of the Drector and other officers, -

teachers and emptoyees of the L:-ae-i-:ersity;

(xx) ihe terms and conditions governmg fellowsh:p, scholarsths

' 'stlpends meda!s and pnzes
(d) the authe’ntication of the orders and decisions of the Board;

(xxii) the matters relating to hestels and halls of residence

inclugding disciplinary control therein; and

(xxiif)" all matters which, by this Act, are 1o be or rhay b_e prescribed
by the Regulations. '

33. If any difficulty arises with respect to the establishment of the
University or in connection with the first meeting of any authority of the
University or otherwise in first_ giving effect {q the provisions of this Act and
the Regulations, the President of the University may, at any time, before all
authoritias of the 'Unive_r_sity havé been constituted, by order,__ make any

“appointment or do anything consistent, so far as may be, with the

provisions of this Act and the Regulations, which appear to hlm necessary
or expedtent for the purpose of removing the difficulty and every such order
shall have eﬂect as si such appointment or action had been made or taken
inthe mannar provlded in this Act and the Regulations: '

Provided that before making any such order the President may'
ascertain and consider the opinion of the Director and of such appropriate

authority of the University as may have been constituted. . -

11-23
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Transitory 34. Notwnhstancf ing anything contamed in this Act,-
provisions. (i) _ the Director may, with the pnor approval of the Fresident and
_subject to avallabmty of funds, discharge all or any of the functions
of the University for the purpose of carrying out the provisions of
' ihis_Act and the Regulations and for that purpose may exercise any
power or perform any.duﬁeé which by this Ad and'the Regulations
are to be exercised or parformed by any-authority of the University
until such authority comes into existencs as providéd by this Act
- and the Regulations; | B

(2) the Board-of.the_lnstituté functioning as such immediately before
' the commencement of this Act shall continue to so function until the
Board is constituted for the University under'ihis__ Act, but on the
constitution of the Board under this Act, the mermbers of the Eoard

holding oif2 before such constitution shail cease 1o hold office;

(3) . the Academic Council of _1he i Instltuta -funcﬂ'onmg ‘as such
immediately before the commencement of this Act shall cnn_t_inue_ to
so function until the Academic. Council is constituted for the
Unwersnty under this Act, but on the constututlon 01 the Academic
Councii under this Act, the members of the Academlc Counc:l

. holding oftice before such constltution shall cease to hold offlce,

(4) the Finance Committee  of the tstitute functioning as such
immediately before the commencement of this Abt shall continue 1o
so function until the Finance Committee is constituted for the
Umversﬂy under thls Act but ‘on the ccmstitutlon of thé Finance
Committee ‘under t’ms Act, the members of the Finance Committee
holding office before such constitution shall cease 1o hotd office;

{5} until the tirst F!egulat;ons of the Unwersny are made under this Act
the existing ruies and regulations of the Nlrma Education and
- Research Foundatlon Ahmedabad as approved by the Board as in
- force immediatsly before the commencement of this Act, shall
- -continue to apply -to the University, in s6 faras they. are not
inconsistent with the provisions of this Act.
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_35. No suit, prosecutfon or other legal proceedings shaﬂ lie agalnst and  Indemnity.
no damages shall be clalmad from the Umversrty the Director, the .
authontles or offlcers of the Unwersny or any other parson in respect of |

| anythlng which is done in good falth orpurporting to be done i m pursuance

ot this Act orany Regulatlon made thereunder | |

Government Central Press, Gandhinagar.
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PART 1V

Acts of Gujarat Legislature and Ordinance Promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Govemor on the 7 July, 2009 is hereby published for general information.

H. D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 5 OF 2009.

(First published, after having received the assent of the Governor, in
the “Gujarat Government Gazette”, on the 7° July, 2009).

AN ACT
further to amend the Nirma University of Science and Technoiogy
Act, 2003,

It is hereby enacted in the Sixtieth Year of the Republic of India as
follows :-

1. (1) This Act may be called the Nirma University of Scienge and Short title and
Technology (Amendment) Act, 2009. commencement.

(2) It shall come into force at once.
Guj. 10 012003, 2, In the Nirma University of Science and Technology Act, 2003 Amendment of
(hereinafter referred to as “the principal Act”), in the long title, for the long title of Guj.

words “the Nirma University of Science and Technology”, the words “the 10 0f2003.
Nirma University” shall be substituted.

IV-Ex. &1 f-1
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Amendment of 3,
sections 1, 2 and
3 of Guj. 10 of
2003.

Amendment of 4,
section 4 of Guj.
10 of 2003.

Gi JARAT GOVERMNMENT GAZETTE EX.. 7-07-2009 PART-iV
In the principal Act. -

(i) in section 1, in sub-section (1),
(ii)  in section 2, in clause (0), and
(iif)  in section 3, in sub-sections (1) and (2),

for the words “the Nirma University of Science and
Technology™ wherever they occur, the words “the Nima
University” shall be substituted.

In the principal Act, in section 4, -

(1) for the words “science and technology for the advancement of
mankind”, the words “science and technology, dental, medical,
paramedical, physiotherapy, pharmacy, commerce,
management, education and humanities for the advancement of
mankind™ shall be substituted;

(2) for clauses (ii), (iif), (iv) and (vi), the following clauses shall be
substituted respectively, namely :-

“(ii) to create centres of excellence for providing knowledge,
education, training and research facilities of high order in
the ficld of science, technical, dental, medical, paramedical,
physiotherapy,  pharmacy, commerce, management,
education, humanities and other related professional
education as per its current status and such other manner as
may develop in future, including continuing education and
distance leaming;

(i) to develop patierns of teaching a Certificate or Diploma
courses, Undergraduate, Post-graduate courses and Doctoral
level and to maintain a high standard of education and its
applications; to create capabilities for upgrading science and
technology, dental, medical paramecdical, physiotherapy,
pharmacy, commerce, management, education and humanities;

(iv)  to develop training facilities and to make arrangements for
training in higher education including professional education
and allied fields; to provide for inter-relationships for
national and global participation in the field of science and
technology, dental, medical paramedical, physiotherapy,
pharmacy, commerce, management, cducation, humanities
and its allied fields:

(vi) to provide for arrangement for national and global
participation in the field of higher and professional
education including technical education, dental, medical
paramedical, physiotherapy, pharmacy, commerce,
management, education, humanities; and”.
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5. In the principal Act. in section 6, for clauses (ii), (iii). {ix) and (x:i), Am=ndmentof
the following clauses shall be substituted respectively, namely :- st‘:]“:t?_':'u%f Guj.
“(ii) to provide for instruction, training, research, advancement

and dissemination in such branches of knowledge or

leamning pertaining to science and technolozy, dental,

medical paramedical, physiotherapy, pharmacy, commerce,

management, education, humanties and allied aress;

(iii) to conduct innovative experiments in new teachmg and
learning methods and technologies in the field of science
and technology. dental, medical paramedical, physiotherapy,
pharmacy, commerce, management, education, humanities
and allied areas in order to schieve international standards of
such education, training and research;

(ix)  to sponsor and undertake research in all aspects of science
and technology, dental, medical paramedical, physiotherapy,
pharmacy, commerce, management, education, humanities
and allied arsas;

(xii) to develop and maintain relationships with teachers,
researchers and domain experts in science and technology,
dental, medical paramedical, physiotherapy, pharmmacy,
commerce, management, education, humanities and allied
areas in any part of the world for achieving the objects of the
University;”.

6. In the principal Act, in section 10, in sub-section (1), for clause (v), Amendment of

the following clause shall be substituted, namely :- section 10 of Guj.
10 of 2003.

“(v) Secretary to Government (Higher and Technical Education),
Education Department, Government of Gujarat;”.

7 3 In the principal Act, in section 14, in sub-section (1), for clause (1v), Amendment of

the following clause shall be substituted, namely :- ﬁ]ﬂit?:aluz of Guj.
0 [

*(iv)  All Deans of the University.”.

8. In the principal Act, in sections 2, 3, 9, 10, 12, 14, 16, 18, 19, 20, Common
21, 32, 33, 34 and 35, for the word “Director” wherever it occurs, the words 2™endment of

S i : sections 2, 3,9, 10,
Director General™ shall be substituted. 12, 14, 16, 18, 19,

20,21,32,33,34
and 35 of Guj. 10
e of 2003.
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